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ers& the '.A. Issue netic€ to 

the Itespen4eits re1UiriL9 t;hn  to fiLe th& 

counter within a period of six weeks. 

t 
Men* er(Jtdicial) 

Applicant's father whi le servinq undee 

the Railways dte4 and in the circumstances 

the widow (applicant 's mother) was provided 

with an amp Loyment on cmpassio nate cro und. 

The mother of the applicant having retired 
C..- 

Qn invalidation ground,' represented : the 

auttrities in the Railway for providing 

an employment on compassio:r1ate ground In 

favour of her son(the present applicant). 

The Respondents Railways having unattended 

to the representatjon the app Ii cant, 4n 

this OA under section 19 of the AT Act, 1985 

has moved the Tribunal for redressal of 

his grievance. The Respondents have also 

filed their counter 

Heard )r.P.K.Mishre, Learned Counsel 

for the applicant and Shri.S.X.Ojha, 

Learned ?4ditional Standirg Counsel for 

the Railways. In cO.irse of hearing by 

filing a Memo (alon with some doctnnents) 

Mr.Ojha subnitted that the applicant 

having been provided with a mpassioaate 

appoinient by the Respon:ents..Railways, 
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the prayer of the applicant in this 

0, A. has become infreethous. 

Having regard to the submission 

made by b:'th sides, this 0.A* is dispose4 
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of as infri.xctuoua. No costs. 

Inform the parties. 
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